| TEM NO 29 COURT NO. 9 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.)...... CRLMP No(s) .
4421- 4429/ 2016

(Arising out of inmpugned final judgnment and order dated 29/04/2015

in CRA No. 354/2014 29/04/2015 in CRA No. 416/2014 29/04/2015 in CRA

No. 493/2014 29/04/2015 in CS No. 2/2014 29/04/2015 in CRA No.

406/ 2014 29/ 04/ 2015 in CRLA No. 325/2014 29/04/2015 in CRA No.

400/ 2014 29/ 04/ 2015 in CRLA No. 326/2014 29/04/2015 in CRLA No.

327/ 2014 passed by the Hi gh Court O Judicature at All ahabad, Lucknow

Bench)

STATE OF UTTAR PRADESH Petitioner(s)
VERSUS

HARI PRASAD AND ORS ETC ETC Respondent ( s)

(with appln. (s) for c/delay in filing SLP and office report)

Date : 14/03/2016 These petitions were called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE V. GOPALA GONDA
HON BLE MR. JUSTI CE ARUN M SHRA

For Petitioner(s) M. Ranjit Rao, AAG

Ms. Pragati Neekhra, Adv.
M. Mikul Singh, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER

Del ay condoned.

| ssue noti ce.
Signature Not Verified
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